BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH,
NEW DELHI
ORIGINAL APPLICATION NO. 1346 of 2024

Lal Bachan Rai Appellant
Versus

Environment, Forest and Climate Change
Department Govt of U.P. through its
Principal Secretary and Ors. : Respondents

INDEX
S.No. Particulars Pages

1. Reply on behalf of the respondent
No.6 Lucknow Development
Authority

2. Annexure 1
A copy of the Building and Development
Byelaws of 2008, as amended in
2011 and 2016

Filed by

W

[MUKESH VERMA]

Advocate for the LDA

Ch. No. 50, Old Block
Supreme Court of India,

New Delhi 110 001

(M) 9810108098

E-mail: mvermadv@agmail.com

New Delhi
Dated: 01.12.2025

439



e L T RS B BT S e B R e

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI.
Original Application No.1346/2024
Lal Bachan Rai ...Applicant

Versus
Environment, Forest and Climate Change Department

Govt. of Uttar Pradesh through its Principal Secretary & Ors.
....Respondents

REPLY ON BEHALF OF RESPONDENT NO. 6 LUCKNOW
DEVELOPMENT AUTHORITY

MOST RESPECTFULLY SHOWETH:

1. That above original application No. 1346/2024 under section
14 and 15 of National Green Tribunal Act, 2010 seeking the
issuance of directions for enforcement of conditions of
Environment Clearance (EC) dated 22.11.2012 and
12.09.2018 issued by respondent No.3 State Environment
Impact Assessment Authority Uttar Pradesh (SEIAA UP) in
favor of respondent no.7 M/s Viraj Construction pvt. Ltd.
(VCPL) imposition of EC on Project Proponent, prosecution
of the violators providing sewage treatment plant, water
harvesting system, solar system for street light and 15% open
green area and award of adequate compensation to the victims

of environment pollution. The answering respondent
Lucknow Development Authority has been impleaded as

respondent no.6 in the aforesaid original application.

That vide order dated 06.12.2024 this Hon’ble Tribunal had
issued notice in the aforesaid matter to the respondent No.4

UPPCB U.P. Pollution Control Board and respondent no.7
Doy,




Project Proponent M/s Viraj Construction Pvt. Ltd. requiring

them to submit their response with respect to averments made

in the application.

That the answering respondent has gone through the synopsis,
list of dates and the original application filed by the petitioner
and the contents thereof are denied at the very outset save and
except what is specifically admitted herein below. The
answering respondent is filing the present reply to the original
application, limited to the averments made qua answering
respondent Lucknow development Authority and seeks liberty
of this Hon’ble Tribunal to file a detailed / further affidavit if
required at a later stage as and when so directed by this

Hon’ble Tribunal.

That the contents of para 1 to 4 of the Original Application

need no reply.

That the contents of para 5.1 and 5.2 of the original

application need no reply on behalf of answering respondent.

That the contents of para 5.3 of the original application are
not admitted in the manner it has been stated, in reply thereto
it is stated that the averments made by the applicant are false.
The approved layout Plan 4279, dated 26.09.17, for the
Integrated Township at Village Semra, Shahpur, Sarayshekh,
has been mentioned that (Net Plot Area Excluding, Nala,
Masterplan Green Along Nala, Pounds, Samadhi & Area

under Road widening) no provision for an LPG warehouse
%!57—:—
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has been made due to security reasons. Generally, the supply

for PNG connections is made from a remote warehouse.

7.  That the contents of para 5.4 to 5.8 of the original application

need no reply on behalf of answering respondent.

8. That the contents of para 5.9 of the original application are
not admitted in the manner it has been stated, in reply thereto
it is stated that on receipt of the revised lay out plan proposal
as per the provisions of the Building Construction and
Development Bye-laws-2008 (as amended in 2011 and 2016),
the layout plan can be approved with such amendments as per

the provisions of the Building Bye-laws.

9.  That in reply to the contents of para 5.10 of the original
application it is submitted that the lay out plan has been
approved by the authority. At the time of approval of the
township's layout No. 42719, dated 26.09.17, the provision
has been made for park/open area of 15.039 percent of the
total area. Chapter Sub clause 2.2.1 of the Building By-Laws

2008, as amended in 2011 and 2016, states the following:

1. The residential Land Use Under the residential layout
plan, which is part of the Zonal Development Plan, a
minimum of 10 percent of the total area of the layout
will be reserved for open spaces, which will be
developed as Tat-Lat parks and playgrounds. In case
the Zonal Development Plan is not in effect, a

minimum of 15 percent of the total area of the layout

Dora
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10.

I1.

plan will be reserved for parks and open spaces. If land
has been reserved for parks and open spaces as per the
norms in the layout plan of any scheme, then it will not
be necessary to make separate provision for parks and
open spaces in relation to the 'Group Housing' plot in

that scheme.

That the contents of para 5.11 to 5.13 of the original

application need no reply on behalf of answering respondent.

That in reply to the contents of para 5.14 of the original

application it is stated that at the time of approval of the

layout No. 42719 dated 26.09.17 of township, provision has

been made for 15.039 percent park/open area based on the

total area. The following is mentioned in Chapter Sub clause

2.2.1 of the Building By-Laws 2008 as amended in 2011 and

2016:

1.

The residential Land Use Under the residential layout
plan, which is part of the Zonal Development Plan, a
minimum of 10 percent of the total area of the layout
will be reserved for open spaces, which will be
developed as Tat-Lat parks and playgrounds. In case
the Zonal Development Plan is not in effect, a
minimum of 15 percent of the total area of the layout
plan will be reserved for parks and open spaces. If land
has been reserved for parks and open spaces as per the
norms in the layout plan of any scheme, then it will not

be necessary to make separate provision for parks and

D
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14.

15.

16.

17.

18.

13.

5

open spaces in relation to the 'Group Housing' plot in

that scheme.

That the contents of para 5.15 of the original application need

no reply on behalf of answering respondent.

That the contents of para 5.16 of the original application are
not admitted in the manner it has been stated, in reply thereto
it is stated that the proceeding of remission have been done
under the Building Construction and Development Bye-laws
2008, as amended in 2011 and 2016, which were in effect at

the time. The provisions of Clause 2.2.1 (i) of the Bye-laws

are clear.

That the contents of para 5.17 and 5.18 of the original

application need no reply on behalf of answering respondent.

That the contents of para 5.19 of the original application need

no reply on behalf of answering respondent.

That in reply to the contents of para 5.20 of the original
application it is stated that conditional completion certificate

has been issued by Letter No.-1502/EE/HTIG/2021 dated
30.09.2021.

That the contents of para 5.21 to 5.23 of the original

application need no reply on behalf of answering respondent.

That in reply to the contents of para 5.24 of the original
application it is stated that in the Building and Development

Bylaws of 2008, as amended in 2011 and 2016, swimming
Poom
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pools falls within the definition as exempt from ground
coverage. Hence, permission for swimming pool was given in
accordance with the provisions of the Building Bylaws. Rest

of averments are not relating to answering respondent.

19.  That the contents of para 5.25 and 5.26 of the original

application need no reply on behalf of answering respondent.

20. That in reply to the contents of para 5.27 of the original
application it is stated that the authority has issued show-
cause notice under sections 27 (i) and 28 (i) of the Uttar
Pradesh Town Planning and Development Bye-Laws, 1973,

for starting the construction of the STP without obtaining

proper approval. The construction is stopped till present time.

21.  That the contents of para 5.28 of the original application need

no reply on behalf of answering respondent.

22. That in reply to the contents of para 5.29 of the original
application it is stated that The completion certificate has
been issued after obtaining no objection from the Department

of Electricity at the time of issuance of completion certificate.

23. That the contents of para 5.30 to 5.32 of the original
application need no reply on behalf of answering respondent.
24, That in reply to the contents of para 5.33 of the Original

Application it is stated that the STP was constructed before
completion dated 26.11.2018 and 30.12.2021, and only on

that basis completion certificate was issued. It is also

P2
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25.

26.

27.

28.

pertinent that the entire township has not yet been completed.

For this reason, provisions of separate STPs has been made.

That the contents of para 5.34 to 5.36 of the original

application need no reply on behalf of answering respondent.

That in reply to the contents of para 5.37 of the original
application it is stated that it is mentioned in Building and
Development By-Laws of 2008, as amended in 2011 and
2016, that after 15 percent of the total layout is allocated for
parks, there is no obligatior to provide separate green/park
spaces. The authority has duly heard the matter and passed

relevant orders.

That the contents of para 5.38 of the original application need

no reply on behalf of answering respondent.

That in reply to the contents of para 5.39 of the original
application it is submitted that no negligence on the part of
the answering respondent/ authority has been caused. Action
has been taken in accordance with the provisions of the
Building and Development Bylaws of 2008, as amended in
2011 and 2016, and according to the remission bylaws in
effect at the time. Following the complaint of RWA to the
authority, a proper hearing was conducted and relevant orders
have been passed. The township development work is also

reviewed at various levels. Hence, the averments of applicant




29.

30.

31

32.

33.

that the authority did not conduct any hearing on the matter is
not acceptable. Annexure -1

That in reply to the grounds Para -6 A to S of the original
application, the submissions made in aforesaid paragraphs are

reiterated and reaffirmed.

That the contents of para 7 (7.1) of the original application

need no reply.

That the last paragraph is prayer clause, the same are denied.
In view of submissions made in above para, the allegations
raised by the applicant in OA are baseless hence, they are
denied and the present original application deserves to be

dismissed.

It is further humbly submitted that apart from above the
answering respondent is duty bound to follow all directions
issued by this Hon’ble Tribunal in the matter in its letter and

spirit.

That the facts stated in the above reply are based on the
information derived from official record as such they true and
correct as per personal knowledge and belief of the deponent.

No part of same is false and nothing material has been

concealed therefrom.

P

Respondent
No.6

Through Counsel

447



448

(MUKESH VERMA)

ADVOCATE FOR RESPONDENT NO.6
Ch. No.50, Old Block

Supreme Court of India

New Delhi- 110001

(M) 9810108098

E-mail: mvermadv@gmail.com




BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI.
Original Application No.1346/2024 ‘7 e

Lal Bachan Rai ...Applicant

Versus

V. Environment, Forest and Climate Change Department

ovt. of Uttar Pradesh through its Principal Secretary & Ors.
....Respondents

AFFIDAVIT

do hereby solemnly affirm and state as under:-

1. That the deponent is posted in above capacity as such he is
fully conversant with the facts of the case as such is
competent to swear in this affidavit.

That I have read the accompanying reply to the Original
| Application No.1346/2024 Lal Bachan Rai Vs. Environment,
Forest and Climate Change Department Govt. of Uttar
Pradesh through its Principal Secretary & Ors. filed by

applicant and understood the contents thereof the same are

true and correct as per my personal knowledge and belief.

3. That the Annexures accompanying are true and correct copies
of their respective originals. 0
Deponent
VERIFICATION:

I, the above named deponent do hereby verify that the contents of
above affidavit are true and correct as per knowledge and belief, no
part of it is false and nothing material has been concealed therefrom.

Verified at Lucknow this the 29 day of November, 2025.

Deponeff—#
Sworn and Verified
| Be!q&e/me
Il AMBOR!SH AUMAR
ADVOCATE £ NOTARY
i vyt and) ey the depononnt aeo

Vill. Devi Ganj, Anaiya Ve
Qdampur, Janubi, Luy \W beas gimu becfors me
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